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Multichannel System in T. V.

*448. SHRI MOHAN LAL PATEL:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether any experiment has been
carried out to introduce multichannel
system in T. V. in India; and

(b) if so, the results achieved?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VASANT
SATHE): (a) No, Sir.

(b) Doeg not arise.

Wri¢ petitions pending in Calcutta High
Court against Andaman Nicobar Adminis-
tration

4741. SHRT MANORANJAN BHA-
KTA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) how many writ pectitions are pend-
ing before the High Court at Calcutta
against the Andaman & Nicobar Adminis-
tration and since when;

(b) whether Government have received
representation to transfer these writ peti-
tions to the Circuit Court of Calcutta High
Court at Port Blair; if s0, what action has
been taken;

(c) whether Government will consider
to have a permanent single member bench
of Calcutta High Court at port Blair con-
sidering the remoteness and isolations of '
the territory from the mainland, as a
very special cases; and

(d) if not, the reasons therefor?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI





